
489 Motion of Thanks on      [ COUNCIL ]      President's  Address 49O 

[Shri S. Mahanty.] hundreds     of     
pilgrims     under     a stampede  were closed 
to them. 

MR. CHAIRMAN: I would ask you to stop 
for the time being. Though it is unusual to 
interrupt a discussion on the President's 
Address, the Budget Estimates are to be laid 
at 3 o'clock in the other House and we may 
have them here also. 

3 P.M. 

PAPERS LAID ON THE TABLE 

SUPPLEMENTARY DEMANDS FOR GRANTS 
(GENERAL)  FOR 1953-54 

THE DEPUTY MINISTER FOR FINANCE 
(SHRI M. C. SHAH): Sir, I beg to lay on the 
Table a statement of the Supplementary 
Demands for Grants for expenditure of the 
Central Government (excluding Railways) for 
the year 1953-54. [Placed in Library, see No. 
S-29/54.]. 

SUPPLEMENTARY  DEMANDS  FOR  GRANTS 
(PEPSU)   FOR   1953-54 

I also beg to lay on the Table a statement 
showing Supplementary Demands for Grants 
for expenditure of the Patiala and East Punjab 
States Union for the year 1953-54. [Placed in 
Library, see No. S-28/54.] 

RAILWAY BUDGET,  1954-55 

THE DEPUTY MINISTER FOR 
RAILWAYS AND TRANSPORT (SHRI O. V. 
ALAGESAN) : Sir, I beg to lay on the Table a 
statement of the estimated receipts and 
expenditure of the Government of India for 
the year 1954-55 in respect of Railways. 
[Placed in Library, see No. IV-4 (114).] 

MOTION OF THANKS ON PRESIDENT'S 
ADDRESS—continued. 

MR. CHAIRMAN:    Mr. Mahanty. 

SHRI S. MAHANTY: Then, Sir, there is 
another point. The Prime Minister has said that 
the Opposition was making capital out of this 
calamity. But I would like to ask this question. 
How is the Prime Minister or the Government 
of Uttar Pradesh or the Government of India 
going to justify the party that was held, even 
though the news of this calamity was on the 
A.I.R. and the whole of the Calcutta Press was 
full of this story by the evening? If it is argued 
that there was some lacuna, then who is 
responsible for it? Is the Opposition 
responsible for it or the gentleman sitting over 
there and thumping for every nonsense? Really 
it is a matter of great tragedy—not the incident 
that occurred, but the manner in which the 
Government have behaved. Viceroy 
Willingdon cancelled a tea party at the news of 
Quetta earthquake. Now it is being suggested 
that since the Congress was fighting against all 
those Willingdons, the symbols of British 
Imperialism, they should also discard that 
human gesture of cancelling a merry-making 
programme in the face of such a calamitous 
incident. 

Having said that much, I should now come 
to another subject. It is very well and good that 
the President, in paragraph 5 of his Address, 
has invited the attention of this House to the 
formation of Andhra State. The formation of 
Andhra State is a matter of major importance 
and we had all welcomed it. But if this House 
would remember, in the Statement of Objects 
and Reasons of the Andhra Bill, which was 
presented in this House, the words "linguistic 
State" were very carefully omitted. At that time 
it was said that though Andhra State was 
formed on a linguistic basis, still the 
Government would not concede it as a 
linguistic State. As you know, Sir, two plus two 
never makes four with powers. It is either five 
with the Food Ministry or three with the Home 
Ministry. Though it was a linguistic State, the 
Government of India would not concede   it   as   
a linguistic State for 
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reasons best known to them. However, after 
having conceded the demand for Andhra State 
and after bringing the Andhra State into 
existence, what was the logical conclusion 
implied? The logical conclusion was that other 
linguistic States would also come into 
existence without any further delay. In fact 
there was strong public opinion in favour of 
other linguistic States, and it was gaining 
momentum every day. But the Government 
would not concede that demand but would set 
up another Commission. I take strong ex-
ception to the manner in which this 
Commission has been announced. You know, 
Sir, in the last session the Commission was 
announced while both the Houses of 
Parliament were busy in debating foreign 
affairs. The setting up of this Commission was 
announced in the meeting of the Congress 
Working Committee which was being held at 
Delhi at that time, and you know, we made 
repeated requests to the Government that this 
Parliament should be given an opportunity to 
discuss the terms of reference, the procedure 
and the composition of the Commission itself. 
But the Government would not give us an 
opportunity. The Government announced the 
setting up of the Commission with its terms of 
reference left vague and its terms of procedure 
left unindicated. 

Having said that much, I should like to say 
that another problem of still more fundamental 
importance is linked up with the formation of 
linguistic States, namely, rectification of the 
frontiers of the existing linguistic States. It is 
no exaggeration, if I say that the linguistic 
minorities in several States, particularly in 
Bihar, are now living under shadows of 
intimidation, and to them that inalienable right 
of freedom of expression and association is 
being denied, whether in Manbhum or in 
Singbhum. I say with all seriousness and with 
all sense of responsibility, that linguistic 
minorities are almost face to face with 
extermination. 

AN HON. MEMBER:   Question. 

SHRI S. MAHANTY: You may question 
and question till your doomsday, but you are 
not going to give a reply. 

1 Question your conscience. Sir, there is a 
gentleman here who says, "Question". I have 
got the photographs here with me. If he 
wants to see them, he can do that.     I can 

i lay all these on the Table. Can you imagine, 
Sir, a peaceful assembly in Seraikella under 
the very nose of the police and a Magistrate 
who had been there   armed   with   police   
constables, 

; etc. would be thwarted and attacked by 
goondas shouting the slogan of Bajrang Bali 
ki jai? That was the slogan which the Hindus 
in Bihar raised against the Muslims. I, there-
fore, urge, with all seriousness, upon this 
Government to stop all this vandalism. 
Otherwise, it will open up a vista of 
lawlessness and terrorism, which will do no 
good to anybody. 

SHRI T. PANDE  (Uttar Pradesh): 
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SHRI PRASADARAO (Andhra): Sir, when I 
read the President's Address, I was thoroughly 
disappointed with it. Several Members on the 
Congress side have used superlative terms 
about the Address, but none of them has noted 
that the President's Address has missed the 
most essential problem that the country is 
facing today—the problem of agriculture. Of 
course, some Congress Members, particularly 
Mr. Hegde, used superlative terms in praise of 
the Address. Of course, as a new Congress 
Member, he is bound to do that. He said so 
many things about the Party to which I belong 
and used some filthy abuses. Of course, as an 
ex-Public Prosecutor, he has done his job, but 
I think that he does not deserve any reply from 
this side. I only wish to say that the President's 
Address has thoroughly missed the most 
essential question that is facing the country 
today. Everybody has said so much about the 
Five Year Plan, as if it is going to solve all the 
problems that are facing the country. This 
reference to the Five Year Plan, almost for 
everything, has more or less become a fashion 
with them, a sort of magic charm. But what is 
this Five Year Plan, in reality, giving us? Of 
course, it speaks of the tenancy problem, of 
tenancy reforms. But what are the tenancy 
reforms that we are having in practice todav? 
We find that there were certain tenancy 
reforms in the Punjab. But what is the position 
in the Punjab today? Precisely because of 
these tenancy reforms, eviction notices in the 
case of more than one lakh and fifty thousand 
tenants were issued very recently. The same 
thing is happening in Bengal. Similarly also in 
U.P., precisely because of the tenancy reforms 
thousands and thousands of tenants have been 
evicted. Recently it happened in Azamgarh 
district and Satyagraha had to be offered. 
Similarly in Rajasthan, thousands of tenants 
are being evicted; not only are they being 
evicted but the landlords are resorting to 
violence. They are shooting down the 
peasants. This is the kind of tenancy reforms 
that 132 C S D 

the Five Year Plan has got us. Similarly in 
Hyderabad also some tenancy reforms were 
introduced but even Congressmen—there is a 
Congress Ministry there—about 22 of them 
were dissatisfied with it. It was only because 
of the Party discipline that they had to keep 
quiet. So, the tenancy reforms, that we are 
having under the Plan, are only resulting in 
thousands of peasants losing their lands. 

Similarly, the Five Year Plan promises 
some land reforms also, but recently the 
Union Minister, Mr. Deshmukh, even though 
the Plan promises us ceilings on land 
holdings, in a conference of State Ministers 
cautioned them against it. It seems also that a 
circular was recently issued by the same 
Union Minister saying that the ceilings should 
not be low. These are the land reforms that we 
are getting under the Five Year Plan. We see 
that the peasants are not, at all, satisfied with 
these reforms and that is why we find that in 
many States they are resorting to satyagraha. 
Even today we are seeing that in Nasik a 
satyagraha is going on. Very recently in Pardi 
there was a satyagraha. In Hyderabad also, in 
Aurangabad District, the Harijan peasants had 
to offer satyagraha not only to get land but 
also to save the lands under their possession 
now. In practice, this is the kind of land 
reforms that we are getting under the Plan. 

Similarly, we find that in the name of 
getting more finance for implementing the 
Plan, taxes are being increased daily. We 
know that multipoint sales tax is being 
imposed in one State after another, and we 
know also how people are reacting *o this tax. 
The Saurashtra people have opposed it. The 
Bombay *3eopl«» have opposed it. And if it 
is giihg to be levied in other Statf-s, I am sure 
a similar fate will await it there also. 
Similarly, we find that in the name of 
construction of new projects, canal and 
irrigation rates are bsing increased.     At least 
in five   States— 
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Lbhn Prasadarao.J 
Punjab, PEPSU, UP., Bihar and Bengal—
wide agitation is going on against them 
today. The irrigation rates have gone up by 
about SO per cent. 

Similarly about the tobacco excise duty. 
Even though tobacco prices are falling down, 
even though the peasants are getting very much 
less than they used to. for their tobacco, we 
find thatthis excise duty is more than the price 
of tobacco, and that is why on the agitation of 
the peasants in Rajasthan, the collection of 
arrears of this tobacco excise has had to be 
postponed. When recently the Commerce 
Minister went to Guntur, the tobacco growers 
complained to him and represented that at lean 
on the I lower grades of tobacco the exrise duty 
should not be levied. 

With regard to the food situation also, in 
the President's Address, great claims have 
been made. But what is the reality? Even 
though five million more tons have b'ien pro-
duced, we see that millions and millions of 
people are hungry. It is said that there has 
been increased production, but still we get 
only 13 ounces and nothing more, which is 
less than the jail ration that is being given 
today. This is the Five Year Plan in practice. 
Therefore, it would be good if this Five Year 
Pian is not repeated every time. 

MR. CHAIRMAN: Shrimati Push-palata 
Das. She is the last speaker before I ask the 
Leader of the House to wind up the debate. 

SHRI KISHEN CHAND (Hyderabad) : 
The Opposition has had very little time. 

MR. CHAIRMAN: This is the first lady 
speaker in the whole debate. 

SHRIMATI PUSHPALATA DAS (Assam): 
Sir, while taking my stand to support the 
motion moved by Shri Deshmukh, I feel like    
congratulating   I 

ourselves whose views have been expressed in 
the speech delivered by the First Citizen of 
India. The External Affairs Ministry of the 
Government of India which has been the main 
target of attack from the Opposition has 
become a theme for my admiration. While 
summarising the internal and external 
achievements of the Government of India, the 
President is not complacent. He begins and 
ends his speech with a note of caution. We 
know that the international situation today, is 
hanging in the balance. War-mad countries, 
ignoring India's message of peace, are trying to 
compete with each other in rearming their 
forces. The race of armament is going on in the 
world, but India, with her age-old tradition, is 
crying for a halt, because she believes in peace, 
truth and justice. She has got a healthy policy, 
which can never be termed as weak, though 
many want to term it as such. India never 
allows her voice to remain calm and quiet when 
she sees any nation groaning under the heels of 
oppression. In branding China as an aggressor 
India was not a participant: in signing the 
Japanese Peace Treaty she was not a signatory 
because she felt that it would give no real free-
dom to the Japanese people. Today also she 
raises her voice of protest against the Korean 
affairs. She tried her best to do her duty, as she 
felt that the Korean issue is the only issue 
where her impartiality and neutrality could be 
put to the acid test. If she has failed in 
achieving the final objective, the fault lies not 
with her but with other blocs where a compe-
tition in armament is going on for the utter 
destruction of humanity, its culture and its 
sublimity. Anyhow, we are proud of our 
Custodian Force sent by us to Korea, and the 
members of the Force deserve congratulations 
not only from our side but from the other side 
also, and actually they got it. It is the first time 
in the history of the world that a force has left 
its shores on a peaceful mission. Much talk is 
going on about the American military aid to 
Pakistan and Turkey. 
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Pakistan has been committed to it but Turkey 
has not yet. Turkey has enough time to pause 
and think what she is doing. Every one knows 
that Turkey has a more vocal and strong 
Opposition Party than Pakistan. If Turkey 
agrees to take military aid, it would be to her 
own ruin and to the ruin of the whole of Asia. 
Let us not be guilty of the charge that we 
have sacrificed our tomorrow for our today. 
One must never sacrifice the means to the 
ends. One must have the right means to attain 
right ends. The Asiatic countries have got a 
heavy responsibility towards world peace. 
Till the other day many of her countries were 
the exploitation ground of the foreigners. 
Most of these countries have got their inde-
pendence only recently. If they want *o show 
short-sightedness no one can help, but India 
must stand firm as a rock against all 
aggressions with her traditional message of 
non-violence and peace. If she is going to be 
challenged from any quarter of the globe, I 
am sure India will rise to a man to defend her 
honour and self-respect. War clouds are 
thickening in the western and southern 
horizon of Asia. Let them be swept away by 
the angelic influence of India before they 
darken the whole of Asia. 

I feel, India's security depends not on her 
defence forces alone but on her economic 
strength in raising the standard of living of the 
masses. For that the Government of India has 
got a Five Year Plan—a new experiment in 
world's democracies—and I am proud to say 
that we have not failed in our first attempt and 
we are also glad that a second Five Year . Plan 
is going to be formulated by the people and 
executed by the people. The Community 
Projects are showing a happy sign of progress. 
The book "Building For Tomorrow", that has 
been circulated, states that the money value of 
public co-operation amounted to nearly 1.51 
crores as against a total expenditure of 1'95 
crores by the Government. Anyhow, it is not a 
bad business. 

The President also says that there has been 
a continuous improvement in the general 
economic situation-There is improvement in 
the food situation, and industrially also we are 
progressing, but let not our industrial progress 
be a headache to other nations. We do not 
want to exploit others nor do we want to be 
exploited by others. If we concentrate upon 
bigger industries and neglect our cottage 
industries, it would never solve our vital 
problems. In the last war we had seen how 
Germany brought its ruin and now we see how 
Japan is able to rebuild her economy on the 
ruins of Hiroshima. It is her cottage industries, 
which saved her honour, and I feel sorcy when 
the President has to mention that we m India 
are not progressing in this direction. We, as 
Congressmen, must be self-analytical. We 
must question ourselves where lies the fault. 
Our country may be poor in anything but not 
in man-power. If we cannot absorb man-
power in nation-building activities, we can 
never do away with our unemployment 
problem. That is why we have to devise man-
absorbing machinery rather than man-saving 
machinery. Our agriculture is still in a 
primitive stage. Random Sample Survey 
conducted by the Statistical Department in 
Aisam revealed some telling figures. In some 
districts of my State, 18 per cent, of the 
cultivators are landless—cultivating on others' 
lands—and they are mere share-croppers. So 
in the rural areas the problem of under 
employment is very acute. It requires a 
thorough examination of our land policy. We 
must thank the Government for the agrarian 
reforms contemplated. I am not pessimistic as 
Mr. Prasadarao, who mentioned about it.   But 
I am optimistic abcut it. 

The President also mentioned in his speech 
about the reorganisation of States. It is a long-
felt desire of many States and the Congress 
Party also is pledged to it. The Commission 
which has been appointed for this purpose 
consists of men  of un- 
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[Shrimati Pushpalata Das.] questionable 
ability.      We hope their judgment will satisfy 
all. 

Some charges were hurled agiinbt the 
Government of India that she is not interfering 
in Nepal's affairs and that the Gurkhas are sent 
to Maiaya through India. But India cannot in-
terfere with the affairs of other independent 
States. She can put moral pressure as she is 
putting in the case of Ceylon, where they have 
come to an agreement in regard to the status of 
the Ceylonese of Indian origin. We also 
welcome the Big Four agreement on Korean 
issue. Let India's dream be fulfilled. We are 
grateful to the President for his mention about 
those bills which are pending before us. He 
says: "Among these are the Bills dealing with 
reform of the Hindu law to which my 
Government attach considerable importance". 
If in no way it is inconvenient, the 
Government can use the inter-session period 
for disposing of these Bills. The Children Bill 
and the Special Marriage Bill are before the 
Select Committee and they can be discussed in 
the inter-session period and the Hindu Code 
Bill can come and can be debated and sent to 
trie Select Committee. Of course, everything 
depends on the convenience of Government. 
The President at the close of his Address says: 

"In this crisis of human destiny, we can 
serve both our own country and the larger 
causes of the world only by adhering to the 
principles that have guided us in the past 
and by remembering the message of peace, 
tolerance and self-reliance of the Father of 
the Nation." 

Let us be true to this creed and let us be true 
to our heritage. Let our country shine in her 
full glory and splendour in  the  Council of  
Nations. 

With these few words, I commend the 
motion for the acceptance of the House. 

THE LEADER OP THE COUNCIL (SHRI C. 
C. BISWAS): Mr. Chairman, this is the third 
day that we    have 

been discussing the President's Address. The 
discussion has covered a wide field. The 
Address also covers a wide field but there has 
been some criticism that the Address is, 
perhaps, not quite so full or complete as it 
might have been. And in the course of the 
debate, from certain sections of the House, 
strong words were also used in regard to 
certain matters touched upon in the Address, 
and strong adjectives have been used. But as 
we know, the adjective is the worst enemy of 
the substantive. So, that need not worry any of 
us. That is, perhaps, part of the game, which 
some hon. friends feel they are called upon to 
play. However, that may b% the Address, as I 
have said, covers a wide field. It is a record, in 
brief compass, of the outstanding events of the 
past year. It does give us in outline also some 
of the important problems which still face the 
country and which the legislatures will be 
called upon to deal with. The problems are 
many and it will not do to be very very 
impatient. After all, let us see what we have 
been able to achieve during the few years of 
independence, we have had. Is there 
something or is there not something of which 
we can legitimately feel proud? In the space of 
these seven years, has not India advanced a 
great deal? Compare the situation in 1947 with 
the position of India today, and then ask 
yourselves the question whether your 
Government failed during these years to serve 
the country in the only way in which any 
government worth its name ought to serve. 

There are so many sectors of national life. 
Problems arise in every one of these sectors. 
The problems are momentous, grave, 
important. They cannot be solved overnight. 

SHRI B. RATH (Orissa): Are these 
adjectives or not? 

SHRI C. C. BISWAS: They are a statement 
of facts, not unmeaning criticism. And I am 
asking my hon. friends who delight in 
indulging in carping criticisms to consider in 
their- 
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sober moments what exactly has been done 
within the last seven years. What the 
President's Address does is to call attention to 
what has been achieved, to call attention to 
what still remains to be achieved. And cer-
tainly what ha"! not yet been achieved is much 
bigger than what has been achieved. 
Therefore, everyone of us has to put his 
shoulder to the wheel. It will not do merely to 
be critical. We have a great part to play in 
bringing about the future which we are all 
anxious for. And the question is whether the 
problems that are indicated1 in the President's 
Address are not of sufficient importance to 
engage the attention of the whole country. 
That is the problem. And must we not all 
stand for the Government whose sole aim is to 
bring about the consummation which is 
vasualised there? After all, we are face to face 
with many dangers and many difficulties. The 
international situation is there. I need not go 
into the details. You are all aware of them and 
of the dangers that face the country. The 
question is how are we to meet them. The first 
thing we have got to do is to unite. That is the 
first requisite. We ought to come together. We 
ought to learn to stand upon our own re-
sources, upon our own legs, and not to indulge 
in mutual quarrels among ourselves. I must 
say that it is not by piling up armaments upon 
armaments that we can add to the national 
strength. The strength lies in ourselves more 
than in outside equipments. I do not suggest 
that military equipment is not necessary. For 
the defence of the country it is very necessary, 
but at the same time that is not the be all and 
end all of national safety. National safety re-
quires something much better, something 
much more, and that is what the President's 
Address    has    shown the 
way to. Therefore, I say the President's 
Address is a balanced statement of the 
situation as it stands today. Therefore, it is the 
paramount duty of all citizens to unite in their 
'endeavour to bring about the fruition 

of all the objectives that have   been stated in 
the Address. 

Many questions were asked in this House 
and they have been answered to a large extent 
by other speakers. One of the main points that 
was raised, possibly I might say that that point 
covered the largest part of the debate, is the 
Kumbh Mela tragedy. It is, undoubtedly, a 
tragedy which the whole country and the 
whole world deplores. The question is: How 
did it happen? That is now the subject-matter 
of an enquiry and whatever might be our own 
opinions or our own information, we should 
wait and see what the findings of that Enquiry 
Committee are; and it will then be for us to 
criticise the administration. Accidents will 
happen. Accidents are bound to occur, but the 
question is whether the causes which led to 
the accident could be foreseen or not. Most 
often they arise from factors which were not 
foreseen. What we have got to ask is: Were 
they foreseeable and still ihey had not been 
foreseen? If that is found to be the case, then, 
of course, there will be persons who have got 
to account for their remissness in this 
direction. But as I have said, let us assume that 
it must have been so, that somebody had 
blundered. Who that somebody is, that has got 
still to be found. But it is no use throwing out 
wild suggestions, as if members, who were 
connected with the Government, were people 
without a spark of human feeling, that they 
only take delight in merrymaking in the face 
of such a tragedy. That is not human nature. 
Even the worst amongst us would not do so. If 
they knew that there was this tragedy, they 
would not indulge in these things thereafter 
with that knowledge in them. Therefore, let us 
make the only presumption, which it is fair to 
make, in favour of human beings, that they did 
not know that such a disaster had taken place. 
Otherwise, they would not have done what 
they are accused of having done, as persons 
with callous hearts and so on.     I re- 
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[Shri C. C. Biswas.] fuse to believe that 
any man is capable of such conduct. 
Therefore, we ought not to be in a hurry to 
condemn people in this way unless we have 
the facts before us. It is no doubt true that 
there is a good deal to explain. How is it that 
high and responsible officers of Government 
had not been informed about this tragic 
occurrence long before? That certainly is a 
point which requires explanation but so long 
as that explanation is not there, let us not 
make all sorts of assumptions and throw out 
wild accusations against people who do not 
deserve them. It is not my purpose to defend 
anybody. As I said, in the language of 
Tennyson, somebody had blundered. There is 
no getting away from that position. Let us 
wait and see. 

SHRI H. D. RAJAH: Let them accuse? Why 
are you bothered? The accusation will be 
always there in this House. 

SHRI C. C. BISWAS: If that is the 
conception of duty of my hon. friends 
in the Opposition that they must ac 
cuse, well, then there is no help for 
it.   I am only making an appeal ..................  

SHRI H. P. SAKSENA (Uttar Pradesh) : 
Mr. Rajah does not owe any duty to anybody. 

SHRI B. RATH: Somebody must be 
accused. 

SHRI  C.    C.    BISWAS: ........... to    hon. 
Members and they are free to have a different 
conception of their responsibility. I need not 
dilate upon this question. 

Then there was this other question of 
military aid to Pakistan. That question has 
been discussed so often in the last few months 
that I do not think that we can usefully add 
anything to it by our remarks in this House. 
So far as India is concerned, India's attitude 
has been made sufficiently clear by the Prime 
Minister on many an occasion and even the 
Other day he referred to it.   So, I do 

not think that we need spend more time 
referring to this particular matter. The 
President has, in his Address, also dealt with 
it and that ought to be enough. There has not 
been one word of criticism in respect of what 
is to be found on this subject in the President's 
Address. 

Then, some other questions were also 
raised, for instance, about the Indo-Ceylon 
Agreement. Dr. Kunzru raised some points on 
which he felt some doubts. The doubts were 
justified. As the Prime Minister has himself 
explained, the agreement is not intended to 
achieve something spectacular or some 
immediate results. The great merit of it is that 
it has produced an atmosphere of cordiality 
and friendliness which, it is hoped on both 
sides, will lead to more fruitful results. That is 
all that can be claimed for this agreement. The 
Prime Minister of Ceylon has made certain 
statements there, but so far as we are 
concerned, the agreement will speak for itself 
and we are not bound by any explanations 
which any person in authority might give. The 
agreement is there and it is binding on both 
the parties. 

SHRI H. D. RAJAH: The External Affairs 
Ministry may have something to say in 
respect of this Indo-Ceylon Agreement in a 
more detailed manner. So, we want the 
pleasure of hearing Mrs. Lakshmi Menon, Sir. 

MR. CHAIRMAN: The Prime Minister, 
who is the head of the Government, has 
spoken. 

SHRI C. C. BISWAS: Then, reference has 
been made to Kashmir and specially to the 
decision of the Constituent Assembly. 
Apparently there seems to be an inconsistency 
between the two; the Constituent Assembly of 
Jammu and Kashmir has declared that the 
accession to India is final and irrevocable, 
while the Prime Minister there says that the 
date by which a Plebiscite Administrator is to 
be appointed  shall  never  come.      Well, 
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we need not bother ourselves with that. As our 
Prime Minister has explained, the Constituent 
Assembly is free and is perfectly justified in 
saying what it has said in the resolution which 
it passed unanimously, but that does not 
absolve India of the commitment which India 
has made in the international forum. So far as 
India is concerned, India will stand by the 
promise it made to the Security Council. Dr. 
Mookerji—he is not here—I believe, quoted 
Campbell Johnson's 'Mission with 
Mountbatten' and gave us the history of the 
circumstances which led to the offer of a 
plebiscite to Kashmir. It is not exactly a ple-
biscite that was offered. The offer was that the 
accession would have to be ratified by the 
people of Kashmir, as the people of Kashmir 
are the only persons who can determine their 
future. That was the offer. Of course, there are 
methods of ascertaining the wishes of the 
people of a State; you can have a plebiscite; 
you can have a referendum; you can have 
public meetings and parliamentary decisions 
and so on. That is so but then the undertaking 
which was given to the Security Council was 
for a plebiscite and, therefore, we have to 
stand by it. 

Reference was made to the question of 
linguistic states. I do not think that that 
question ought to be raised, having regard to 
the fact that the Government have already 
appointed a Commission to consider the 
whole question of reorganisation of States 
and the linguistic aspect of it will be taken 
into consideration by that Commission. 
Therefore, if we, in the meantime, go on, in 
different States, indulging in these mutual 
bickerings, that only will make things worse. 
My appeal to every one will be to do his best 
to see that such questions are not raised at this 
juncture. 

SHKI S. MAHANTY: HOW can you avoid 
it? 

SHRI C.  C.    BISWAS:     Exercise  a 
litflp self-rnntrnl. 

Then, Sir, reference was made to 
unemployment. We had a debate on 
unemployment in the last session. 
Government are fully alive to the situation 
and are trying their very best to tackle it. As 
you know, the Five Year Plan is going to be 
expanded and that will provide employment. 
That is the hope and expectation of 
Government and I hope that that hope and 
expectation will be realised. So long as you 
find that the Government are seriously 
addressing themselves to this question —
and—the problem is a very vast one, and 
Government are themselves not very happy 
over the fact that there is so much 
unemployment— well, you must rest assured 
that they i are very much alive to it and that | 
they are doing and will do their i utmost to 
solve it as far as possible j  in the 
circumstances. 

I forgot to mention in connection I with the 
international situation the reference made by 
my learned friend Mr. C. G. K. Reddy to the 
necessity of formation of a Third Bloc and so 
on. The Prime Minister has referred to it and I 
need not, therefore, go further into that. 

Before I sit  down—there are only two minutes 
left—I would just refer to a remark which 
came from    my friend Dr. Kane regarding the 
Hind* Law reforms.   He was the only one who   
drew  attention  to  it  and    his grievance was 
that the President, in his Address, made rather 
a brief reference to it.   The fact that the   re-
ference was  contained in one    short sentence 
does not minimise the   im-|   portance of the 
subject.    There were so many things that the 
President had I   to cover in his Address; and, 
after all, 1  he was only drawing attention to 
the legislations    pending   before   Parliament.   
You could have gained nothing by adding a 
few more sentences   because  the  matter is  
already    before I   Parliament.   Members 
know about it. j  The suggestion that was made    
was j   that there should be a special session 1  
of Parliament.   If hon. Members want 
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[Shri  C.   C.  Biswas.] it then they ought 
to be prepared for it. 

SHRI P. SUNDARAYYA: Yes, we are 
prepared for it. 

SHRI C. C. BISWAS: Only let not the 
House, towards the end of the day, thin away 
as it does even now. 

SHRI P. SUNDARAYYA: What does it 
matter? 

SHRI C. C. BISWAS: If this matter should 
be taken up in a separate session, I would 
suggest that the Members should be prepared 
to devote their time and attention fully to a 
consideration of this problem. 

4 P.M. 

As a matter of fact the Bills have 
been introduced and the earliest 
steps have been taken to bring them 
before both the Houses. One reason 
why ......  

SHRI B. RATH: Why should the Law 
Minister complain about our going away after 
you relieve us? 

SHRI C. C. BISWAS: Because hon. 
Members are so anxious to go away, Select 
Committee meetings cannot always be held 
during inter-session periods. 

DR. SHRIMATI SEETA PARMA-NAND 
(Madhya Pradesh): Why does he bring in 
these motions on the last day of every 
session? 

SHRI C. C. BISWAS: That explanation has 
been given on the floor of the House—how 
many times, I cannot say—and that 
explanation has been vouched to the lady 
Member—how many times I do not know—
outside the House also, and if these do not 
carry conviction, I cannot say anything which 
will make the position better. 

SHRI B. RATH: But your practice belies 
your profession. 

SHRI C. C. BISWAS:  There is not 
much more to say. With these words I 
commend this motion for the acceptance of 
the House. 

SHRI P. SUNDARAYYA: If the Leader of 
the House is really anxious to get on quickly 
with Hindu social reform Bills, may I suggest 
to him that the House need not be given a 
recess after the 18th of March for a month but 
continue in session without any break so that 
we can finish all these reform Bills? 

SHRI C. C. BISWAS: May I tell the hon. 
Member that this House is not the only 
authority to pass Bills and place them on the 
Statute Book? 

SHRI P. SUNDARAYYA: May I draw 
attention of the Leader of the House to a 
provision in the Constitution that if any one of 
the Houses passes a Bill then the other House 
must finish it in six months, otherwise there 
will be a Joint Session in which the question 
has to be finalised? So let us continue without 
any recess. 

DR. SHRIMATI SEETA PARMA-NAND: I 
also think that we can utilise this inter-session 
period for the purpose. 

♦Amendments Nos. 1, 2, 5, 6, 7, 11, 12, 14, 
17, 18, 19, 21, 24, 26, 27, 28, 29, 30 and 31, 
were, by leave, withdrawn. 

MR. CHAIRMAN: Now all amendments 
except two are withdrawn with the leave of 
the House and the amendments which are to 
be pressed are Nos. 8 and 13. No. 8 with the 
consent of the House will be slightly modified 
and will read thus: 

8. "That at the end of the motion the 
following be added, namely: — 

'but regret that while cursorily 
referring to the unemployment problem, 
the Address contains no adequate    
appreciation    of      the 

*For   text     of     amendments,   see 
columns Nos. 229-234 supra ........................ , 
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growing unemployment problem nor of 
the growing agrarian and industrial crisis 
in the country, nor any indication of 
satisfactory measures to solve them'." 

The other amendment which Principal 
Devaprasad Ghosh would like to have put to 
the House is No. 13 in the following form: 

13. "That at the end of the motion the 
following be added, namely: — 

'but regret that— 

(a) no explicit opinion is ex 
pressed in the Address about the 
reported intention of Pakistan to 
enter into alliances, military and 
otherwise, with U.S.A., Turkey 
and other Middle East countries; 
and 

(b) no condemnation is ex 
pressed of the official bungling, 
mismanagement and callousness 
that were responsible for the ap 
palling Kumbh Mela tragedy on 
the Amavasya day (February 3, 
1954)'." 

I will put Principal Devaprasad 'Ghosh's 
amendment first. The question is: 

13. "That at the end of the motion the 
following be added, name-ly:- 

'but regret that— 

(a) no explicit opinion is expressed 
in the Address about the reported 
intention of Pakistan to enter into 
alliances, military and otherwise, with 
U.S.A., Turkey and other Middle East 
countries; and 

(b) no condemnation is expressed 
of the official bungling, mismanagement 
and callousness that were responsible for 
the appalling Kumbh Mela tragedy on 
the Amavasya day (February 3, 1954)'."     
• 

The motion was negatived. 

MR. CHAIRMAN: The other amendment 
that is to be put now is this: — 

8. "That at the end of the motion the 
following be  added,   namely: — 

'but regret that while cursorily 
referring to the unemployment problem, 
the Address contains no adequate 
appreciation of the growing 
unemployment problem nor of the 
growing agrarian and industrial crisis in 
the country, nor any indication of 
satisfactory measures to solve them'." 

The House divided: Ayes:  
22; Noes:  108. 

AYES—22 

Angre, Col. C.S.R. Arman Ali, 
Munshi. Bhanj Deo, Shri P. C. 
Deshmukh, Shri N. B. Dube, Shri B. 
N. Dwivedy, Shri S. N. Ghose, Shri B. 
C. Ghosh, Principal Devaprasad. 
Kakkilaya, Shri B. V. Kishen Chand, 
Shri. Mahanty, Shri S. Mathur, Shri H. 
C. Mazumdar, Shri S. N. Misra, Shri 
C. G. Narasimham, Shri K. L. 
Prasadarao, Shri. Rajah, Shri H. D. 
Ranawat, Shri M. S. Ranga, Prof. G. 
Rao,  Shri  Bhaskara. Rath, Shri B. 
Sundarayya, Shri P. 

NOES—108 

Abdul Shakoor, Molana. Abid 
Ali,  Shri. Agnibhoj, Shri R. U. 
Ahmad Hussain, Kazi. Ahmed, 
Shri Gulsher. 



 

 



 

 


